Criminal cases/Complaints pending against M.Ps /MLAs

PUNJAB & U.T.CHANDIGARH

AS ON 30.06.2024

Previous | Institution| Disposal Closing
Balance as Balance as
Sr.No. District Name on on
01.06.2024 30.06.2024
1 Amritsar 11 0 0 11
2 Barnala 0 0 0 0
3 Bathinda 2 0 0 2
4 Faridkot 2 0 0 2
5 Fatehgarh Sahib 0 0 0 0
6 Fazilka 2 0 0 2
7 Ferozepur 1 0 0 1
8 Gurdaspur 2 0 0 2
9 Hoshiarpur 1 0 0 1
10 |Jalandhar 8 0 1 7
11  |Kapurthala 3 0 0 3
12 |Ludhiana 19 0 0 19
13 |Mansa 1 0 0 1
14 Moga 0 0 0 0
15 |Pathankot 3 0 0 3
16 |Patiala 3 0 0 3
17 |Rupnagar 4 0 0 4
18 |SAS Nagar 7 0 0 7
19 |Sangrur 8 0 0 8
20 |SBS Nagar 0 0 0 0
21  |Sri Muktsar Sahib 1 0 0 1
22 |Tarn Taran 3 0 0 3
TOTAL 81 0 1 80
U.T.Chandigarh 11 0 0 11




Details of pending Criminal cases/Complaints against MPs/MLAs in the State of Punjab as on 30.06.2024

Sr. [District Name [Name of the[Name offName of MLASitting/  [Title of theCase No.[CNR No. Date and|Police Station [Offence Maximum Date of filing Date of filing Date of filingDate of|Present status and its|Stay, if any, by| Total no. of| No. of No.of  |Expected time COMMENTS OF|
No. Court MP Former case assigned in| number  of] alleged punishment  (Challan charge sheet Criminal framing next date higher court | witnesses | witnesses | witnesses | of completion [DISTRICT &
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
SH. SUKHBIND | SITTING [VEER CRA/2411|PBAS01000 NA SADAR 5001PC 2 YEARS 13.08.2008 - 13.03.2007 |15.01.2010/05/07/2024 - 6 6 - Case remanded back
AMARINDER ER SINGH SINGH 5/10.10.20 6902013 Arguments by Hon'ble High
SINGH SARKARIA LOPOKE 13/ Court, Chandigarh
GREWAL EX.MLA Vs|15.09.2023 vide order dated
D&SJ, SUKHBIND 13.01.2021
. IAMRITSAR ER SINGH
1 |Amritsar SARKARIA
MLA
SH. VEER FORMER |[SUKHBIND|CRA/421/1|PBAS01006 NA SADAR 5001PC 2 YEARS 13.08.2008 - 13.03.2007 |15.01.2010|05/07/2024 - 6 6 - Case remanded back
AMARINDER SINGH ER SINGH (0.07.2014/| 5882014 Arguments by Hon'ble High
SINGH LOPOKE SARKARIA |15.09.2023 Court, Chandigarh
GREWAL MLA VS vide order dated
) D&SJ, VEER 13.01.2021
2 |Amritsar IAMRITSAR SINGH
LOPOKE
EX-MLA
SH. OM FORMER [STATE OF |PC/9/2023| PBASO1- [20/09.07.202|VIGILANCE| 13 PCACT |5 YEARS 31.08.2023 | 31.08.2023 NA Yettobe [On request of learned -- 49 -- -- On request of learned
RANDHIR PARKASH PUNJAB 31.08.2023| 015380- 3 BUREAU framed |defence counsel, to| defence counsel, to
IVERMA, SONI VS OM 2023 come up on come up on
AD&SI, PARKASH 01.07.2024 for 01.07.2024 for
IAMRITSAR SONI arguments on charge. arguments on charge.
3 |Amritsar Long date is given on| Long date is given on
request of learned request of learned
defence counsel. defence counsel.
SH. AMIT - MS. FORMER [STATE VS |CHI/266/2|PBAS03001| 28/2012 AIRPORT [420/465/467/4|LIFE 29.01.2021 | 22.02.2022 - 22.02.2022|Case is fixed for| 9 5 0 Within 1 Year|Case is fixed for
MALHAN, GURIQBAL PARMOD 021 6982021 AMRITSAR “ﬁyc/“s“ IMPRISON Defence evidence on| Defence evidence on
CIM, ASR KAUR ARORA MENT 17.07.2024. 17.07.2024.
4 |Amritsar IAND
GURIQBAL
KAUR
SH. AMIT SH. FORMER BIKRAMIJI |COMI/264|PBAS03003 - SADAR  [190 CRPC Us2 YEARS - 18.11.2016 | 19.05.2016 |18.11.2016|Case is fixed for| - 5 5 0 1 YEAR [Case is fixed for
MALHAN, BIKRAMJIT T SINGH /2016 | 6002016 o0, 06.07.2024 for 06.07.2024 for
CIM, ASR - |SINGH VS B.34 IPC Prosecution evidence. Prosecution evidence.
MAJITHIA SANJAY
S5 |Amritsar SH. SINGH &
SANJA OTHERS
Y SITTING
SINGH
SH. AMIT SH. FORMER [STATE VS |CHI/2171/ [PBAS03021 | 203/2020 CIVIL U/S 188/270 |6 MONTHS (08.11.2021 27.03.2023 - 27.03.2023|Case is fixed for|STAYED BY 10 8 0 Case is fixed for
MALHAN, MALKEET LOVE 2021 1232021 LINES IPC 03.08.2024 for awaitingl  Hon'ble 03.08.2024 for
CIM, ASR SINGH AR KIRANPRE further orders from| PHHC at awaiting further
. ET SINGH Hon'ble High Court. CHANDIGA orders from Hon'ble
6 |Amritsar & OTHERS RH CWP-PIL- - High Court.
29-
2021(0&M)
SH. AMIT SH. RANJIT FORMER [STATE VS |CHI/320/2 |PBAS03001 | 127/2014 CIVIL U/S 420/120- |7 YEARS 15.01.2015 |18.10.2016 - 18.10.2016 |Case is fixed for| - 9 9 - -- Case is fixed for
7 |Amritsar MALHAN, SINGH RANJIT (022 8372015 LINES BIPC 05.07.2024 for Defence 05.07.2024 for
CIM, ASR SINGH Evidence. Defence Evidence.




Sr. |District Name Name of the[Name of[Name of MLASitting/ Title of thelCase No.[CNR No. Date andPolice Station [Offence Maximum IDate of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF]|
No. Court MP Former case assigned in| number  of]| alleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses |of completion [DISTRICT &|
the Court IFIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
SH. AMIT SH. ANIL |FORMER [STATE VS |CHI/2107/ |PBAS03026| 206/2021 SADAR | 1882692270 2 YEARS  [21.12.2022 | Charge yet -- Charge yet|Case is fixed for|STAYED BY 11 -- -- - Case is fixed for
MALHAN, JOSHI RANJIT 2022 1802022 1P€ and 51 to be framed tobe  [20.08.2024 for awaiting  Hon'ble 20.08.2024 for
CIM, ASR SINGH Disaster framed |further order from| PHHC at awaiting further order
. AND Management Hon'ble High Court. CHANDIGA from Hon'ble High
8  |Amritsar &
IANOTHER and 3 RH CRM-M Court.
Epidemic 45305-2023
Disease Act
SH. AMIT SH. FORMER |[STATE VS |CHI/212/ |PBAS03- 09/2022 |SULTANWI| 188IPC51 |6 MONTHS |13/02/23 13/02/23 -- Charges yetCase is fixed for| 14 - 0 Case is fixed for
) MALHAN, BIKRAMIJIT BIKRAMII [2023 004001- ND M‘f\'gf;SCTEEﬁE tobe [03.08.2024 for 03.08.2024 for
9  |Amritsar CIM, ASR SINGH T SINGH 2023 NT AEIT framed |presence of Accused. presence of Accused.
MAJITHIA MAJITHIA
Ms. SH. FORMER |STATE VS |CHI/252/2 [PBASA1002| 169/2020 | AJNALA | U/S 188270 |5 YEARS 10.09.2021 | 16.05.2023 NA NA  |No further order has/STAYED BY - - - 6 MONTHS [No further order has
MANPREET AMARPAL IAMARPAL (021 043-2021 IpC been received from the] Hon'ble been received from
KAUR, SDJM, SINGH @ SINGH @ Hon’ble High Court| PHHC at the Hon’ble High
IAMRITSAR BONNY BONNY Consquently, forl CHANDIGA Court. Consquently,
awaiting further ordersRH CWP-PIL- for awaiting further
10 |Amritsar from the Hon’ble High| 29- orders from the
Court to come upon| 2021(0&M) Hon’ble High Court
12.09.2024. to come upon
12.09.2024.
SH. SH. MANJIT FORMER POORAN |COMA/20/|PBASB1000 KHILCHIAN U/s Upto 10 NA NA 13.10.2015 NA  [File has not been| - - - - - File has not been
BIKRAMDEE SINGH SINGH VS 2015 7972015 32032313 IYEARS received from  Ld. received from Ld.
11 |Amritsar P SINGH, MANJIT "IpC Appellate Court. Same Appellate Court.
JMIC, BABA SINGH & Ibe awaited tilll Same be awaited till
BAKALA OTHERS 20.07.2024. 20.07.2024.
Barnala NIL
SH DINESH AMIT SITTING [STATE OF|PC/4/202 PBBTO1- |01/16.02.20|PS 7I7-A PC _ 17/04/23  [NA NA CHARGE QQEMPQZE'—'CAT'OFE'E SOT\I%T NO 34 34 APPROXIM
KUMAR RATTAN PUNJAB 3 004216- 23 \VIGILANCE (ACT NOT PRESENCE OF  ACCUSED| ATELY ONE
WADHWA, VS  AMIT| 2023 BUREAU FRAMED él"ng oRrﬂL/ENGRgﬁ?«D ?.E'iq‘. 'YEAR
ADJ, RATTAN. HE IS SUFFERING FROM
ILLNESS. THE APPLICATION IS|
BATHINDA. SUPPORTED WITH MEDICAL|
PRESCRIPTION. FOR  THE|
REASONS DISCLOSED IN THE|
IAPPLICATION, HIS PRESENCE
IS EXEMPTED FOR TODAY|
ONLY.  COUNSEL  FOR
IACCUSED ~ AMIT  RATTAN
MOVED AN APPLICATION FOR
RECTIFYING ORDER DATED|
21.05.2024 ON THE GROUND|
THAT MATTER REGARDING
SANCTION IS STILL PENDING|
WITH THE SPEAKER VIDHAN ALL THE
SABHA,  PUNJAB  FOR
PERSONAL _ HEARING  ON| ONCERNED
11.06.2024. THIS COURT HAS| OFFICERS HAVE
IALREADY DISMISSED THE
IAPPLICATION UNDER| BEEN DIRECTED
S PC|
_ M%%Eg” 227 BYOF CRTF::E TO EXPEDITE
12 |Bathinda IAPPLICANT/ACCUSED BY| DISPOSAL OF
HOLDING ~ THAT  VALID|
SANCTION IS PLACED ON| THESE CASES BY
RECORD BY THE AVOIDING
PROSECUTION. IFANY
MATTER ~ BETWEEN  THE| UNNCESSARY
IACCUSED AND THE SPEAKER| AND LONG
S S G|
REGARDING THE GRANT OF ADJOURNMENTS.

ISANCTION THAT HAS NO|
IRELEVANCE WITH  THE|
IPROCEEDINGS OF THE|
IPRESENT CASE. THEREFORE,
IPROCEEDINGS IN THIS CASE|
ICAN NOT BE STAYED ON THIS|
IGROUND AND THERE IS NO|
INEED TO RECTIFY THE]|
IORDER DATED
21.05.2024. APPLICATION  IS|
IDISPOSED OF ACCORDINGLY.,
NOW TO COME UP ON
04.07.2024 FOR  FRAMING|
ICHARGES AGAINST BOTH,
|THE ACCUSED.




Sr. |District Name Name of the[Name of[Name of MLASitting/ Title of thelCase No.[CNR No. Date andPolice Station [Offence Maximum IDate of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF]|
No. Court MP Former case assigned in| number  of]| alleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses |of completion [DISTRICT &|
the Court IFIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
SH.SIMRAN - |SARUP FORMER|STATE VS|CHI/495/2 PBBT0300 48/23.06.20 THERMAL, (188/269/270 - 30.07.2021 NA NA CHARGE YES 24 24 LESS THAN
\PC FURTHER ORDERS|
SINGH CHAND HARPINDE|020 50512020 20 BATHINDA NOT OF THE HON'BLE ONE YEAR
IACJ(SD), SINGLA R SINGH FRAMED HIGH COURT NOT
13 [Bathinda BATHINDA. RECEIVED. SAME -do-
BEAWAITED FOR
20.07.2024
Dr. Ram NIL | Kushaldeep | Former | State Vs. |PC/1/2023| PBFDOI- 13/ Vigilance |13(DB,132)| 10 Years 13.07.2023 Nil Nil Nil 12.07.2024 for| Nil 47 8 39 2 Years In compliance to the
Kumar Singla, Singh Kushaldeep 002815- | 16.05.2023 Bureau | € "‘;‘]‘jcl 208 Prosecution Evidence letter No. 1047 Spl
Ld. Additional Dhillon Singh 2023 Ferozepur dated 29.09.2020 and
Sessions Dhillon Range No.
Judge-1 907/Spl./Gaz.11.17
14 |Faridkot Faridkot. dated 27.05.2022
officer concerned has
been directed to
expedite the case at
the earliest
Dr. Ram Sukhbir Former | State Vs. [SC/160/20| PBFDO1- {129/07.08.20 City 307,119,109,11 10 Years and | 24.02.2023 Nil NIL Nil 19.07.2023 for charge| NIL 218 Nil Nil 3 years In compliance to the
Kumar Singla, | Singh Parkash 23 005174- 18 Kotkapura 521233516‘5’72353 fine and  arguments  on letter No. 1047 Spl
Ld. Additional | Badal Singh Badal 2023 4.34,120B,IPC interim application dated 29.09.2020 and
Sessions & Anr. and 27/54/59 No.
Judge-1 Arms Act. 907/Spl./Gaz.11.17
15 |Faridkot Faridkot. dated 27.05.2022
officer concerned has
been directed to
expedite the case at
the earliest
Fatehgarh .
Sahib il
This NDPS Act case No. 32
of 20.01.2024 titled as State
V/s Sukhpal Singh Khaira
21,24,25,27, \Awaiting further order of| etc. involving legislator is
§ 28,29,30/61/ Hon’ble Supreme Court of| pending for awaiting further
Sh. Ajit Pal IS 85 NDPS India and in the alternative| °éde'n°f”°g.b'e Sd“.p“fl;"e
Singh AD&SJ Py ACT,25,54,5 for arguments on the| alte(r)r:]ati\(/)e fgrlgrzzmzntseon
9 ’ State vis [=] 9 Arms Charge |[question of charge for the question of charge for
Fazilka Sukhpal Sukhpal [NDPS/32/ 8 35 dated Sadar Act,66 Not 17.07.2024 as the 17.07.2024 as the personal
16 |Fazilka charge - Singh Sitting. N S Information | 20 Year |20.01.2024|20.01.2024 - Personal appearance of - 50 - - 1 year. appearance of accused
assumed on Khaira Smgh 2024 e 05.03.2015 | Jalalabad. Technology Framed so accused Sukhpal Singh| Sukhpal Singh Khaira and
53.04.2024 Khaira etc. 8 Act,Enhance far. Khaira and Gurpreet Singh Gurpreet Singh @ Gopi is
AN‘ . N d offence Uls @ Gopi is exempted on er:z;”;:erg eﬂ‘;’:‘eeg?:'tshg
E 27-A,27-B the . basis Of reason applications. The concerned
o NDPS mentioned n the presiding officer has been
Act,201 IPC applications. sensitized to dispose of the
case expeditiously as per the|
directions issued by Hon’ble
High Court
Order dated 01.06.2023 Case is )
S passed in CRM-M-28884- being fixed | hatce chvi soass 5035 by
o 2023  received  from) YES for awaiting | orbie i Coutreceved, ide
N : which, court has been directed to fix
. ) Hon’ble High Court and| , . . is case beyond the date fixet
ST(' Sn?:rSh State vs g 269/2?3‘ 149 trial  court has been| ]gd“;icélc:;;sto H Ofgler |(-)|f h ‘:gn;b\;\ ﬁggsc;;i qur‘lhérdo%te“r/
u v ) . ' directed to fix this case TIX thi e onble Hig on'ble High ourt, vide which,
17  [Fazilka Sharma, - Parkash Former | Parkash CHI/266/2 3 155 dated City 1, IPC and 51 2year |14.09.2021|14.09.2021 NA 13.04.202 beyond the date fixed in| beyond the 6 - 6 Court and | i orervas besn mace
Singh Bhatti ’ 021 S 07.07.2020| Abohar Disaster 3 \ : ; . : continue lll the next date of hearing
SDJM, Bhatti - Management| H%" bledH;gE Cg;”(‘)-a 2volgg date fixed by be|ng fixed | 25.07.2024. Now case is fixed for
Abohar W Act e Tich cou 2923 Honble High beyond the |ocers ron ronoi High oot Tre
I ont 9 " ! Court) date fixed in |~oncermed presicing offcer ras been
o interim order continue tilll . sensitized to dispose of the case
o t2h590n78;:)gite of hearing |.€| Hong)|er|:|9h ex?:;ﬂ‘;anfy‘y}-cagsn%?;‘:wegg"cegﬁns
R oul




Sr. |District Name Name of the[Name of[Name of MLASitting/ Title of thelCase No.[CNR No. Date andPolice Station [Offence Maximum IDate of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF]|
No. Court MP Former case assigned in| number  of]| alleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses |of completion [DISTRICT &|
the Court IFIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
Sh. Kewal - Satkar Kaur| Former | State Vs |PC/31/20| PBFZ0100 |23/18.09.20 VB 13(1)B, 13(2)) 10 years |14.11.2023|14.11.2023 - 07.06.202Charge has been No 48 0 48 By The Court concerned has
Krishan Gehri Satkar 23 | 79212023 23 P AT and 4 framed now, case is 30.06.2025 [peen directed to make
ot . . strenuous  efforts  to|
Additional Kaur Gehri adjourned for Pws for as48  |yispose of the case, at
District and & Anr. 09.07.2024 witnesses of the earliest and no
Sessions Prosecution [adjournment be  given
Judge, are to be lexcept _for the special/|
X substantial reasons to be|
18  |Ferozepur Ferozepur examined |ecorded on moving of
\written application by the|
concerned party
Sh.Ravi .
R Harbinder
Gulati,Addl . . . The case has been
P Barindermeet| .. . Singh Vs |CRR/42/20[PBGD01001 . 323,324,148,1 Fixed for arguments on| .
19  |Gurdaspur Dls_'mct and Singh Sitting Barindermee 24 819204 73/2017 Tibber 291PC NA NA NA NA NA 11.07.2024. No NA NA NA NA making progress at
Sessions Judge X the proper pace.
t Singh
Gurdaspur
Sh.Harpreet si St Ss.tate VSI CHL/833/2|PBGDDA 10| 138 dated CITY 186,353,451,1 Fixed for 06.07.2024 ONE The case has been
20  |Gurdaspur Singh, SDIM, Stmrant Former | >'Mran! e 77,147,505,50| 3 years 09.09.2021 NA NA NA  ffor prosecution NO 35 12 23 YEAR(Appro|making progress at
Singh Bains Singh Bains 021 036942021 | 08.09.2019 | BATALA | ¢ 189 pC . .
Batala Etc > evidence. ximately) the proper pace.
Rajinder
Ms. Manpreet o Singh COMI- | PBHOO03- Uls . Charge |Case adjourned to Stayed by | Case adjourned for
21 Hoshiapur | Kaur, CJSD, | NA [P SINGN siting | Tohravs |3289/201) 001102 | oomoeroe | oooeeeee izosseT TYeRSWIN | e 05.05.2011| notyet [10.07.2024 for Noticel  No NA NA NA | Appellate | awaiting order of
Hoshiarpur J Jasbir 3 2011 0B IPC framed. [to accused. Court Appelate Court.
Singh Raja
MS. SIMRANJIT [FORMER [STATE VS|CHI PBJL030155|56 DATED [PS- RAMA 1?_%138(1)3 éfﬁg“?;%s 11.11.2021 |11.11.2021 INOT YET |CHARGE STAYED 9 9 gi]_l)_EDC)RDER
HARPREET SINGH SIMRANJIT[2715/2021 [222021 13.03.2020 |MANDI ELECTRICIT [ELECTRICITY FRAMED [31.08.2024 10.08.2023 IN
KAUR, CIM, BAINS SINGH 'Y ACT 2003 |ACT (06 CRM-M-39247- |Ag PER THE DIRECTIONS|
JALANDHAR BAINS AND 336 IPC [MONTH TO 05 2023 TITLED AS |SSUED BY ~HON'BLE
YEARS SIMARJIT HIGH COURT  VIDE
IMPRISONMEN SINGHBAINS || ETTER NO 1047 SPL|
336 IPC ( 03 VS STATE OF IGAZ.11(10/15) DATED
I,iONT“ (03 PUNJAB” TRIAL 19 022020 THE|
IMPRISONMEN ICOURT IS CONCERNED  JUDICIAL|
T AND FINE Rs g%sﬁ%‘fg‘gg OFFICERS ARE BEING
22 |JALANDHAR DIRECTED TO TAKE
2507) BEYOND THE |G ARNEST EFFORTS TO
DATE FIXED BY |REDUCE PENDENCY OF|
HON'BLE HIGH |CASES PERTAINING TO|
[COURT Le EX/SITTING MP/MLAS
16.10.2023, AND NOT TO ADJOURN
[NTERIM THE CASES EXCEPT FOR
ORDER RARE AND COMPELLING
ICONTINUED  [REASONS.
ITILL 18.01.2024)
MS. SIMRANJIT [FORMER [STATE VS PBJL030155|57 DATED DIV NO. 8, ITLSéB- 150 gﬁg(ﬁlglés 11.11.2021 [11.11.2021 INOT YET |[CONSIDERATION |STAYED 3 0 8 S’IT)E];JRDER
HARPREET SINGH SIMRANIJIT 312021 13.03.2020 |JAL. ELECTRICIT [ELECTRICITY FRAMED [31.08.2024 10.08.2023 IN
KAUR, CIM, BAINS SINGH Y ACT 2003 |ACT (06 ICRM-M-39230-
JALANDHAR BAINS IAND 336 IPC [MONTH TO 05 2023 TITLED AS
YEARS “SIMARJIT
IMPRISONMEN AN
T, 336 IPC (03 PUNJAB” TRIAL
MONTH ICOURT 1S
[MPRISONMEN DIRECTED TO
T AND FINE Rs IGIVE A DATE
23 [JALANDHAR 250/-) IBEYOND THE -do-
DATE FIXED BY
HON’BLE HIGH
ICOURT Le
16.10.2023,
INTERIM
IORDER
ICONTINUED
ITILL 18.01.2024))




Sr. |District Name Name of the[Name of[Name of MLASitting/ Title of thelCase No.[CNR No. Date andPolice Station [Offence Maximum IDate of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF]|
No. Court MP Former case assigned in| number  of]| alleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses |of completion [DISTRICT &|
the Court IFIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
MS. 1) FORMER |[STATE VS|CHI PBJL0301261273 DATED DIV NO. 8, [188IPC,3ED|0] MONTH (15.09.2021(S[15.09.2021( INOT YET [AWAITING ORDERNOT 7 7 SIX
HARPREET SIMARNJIT JASBIR ~ [2423/2021 (052021 17.09.2020 AL. hop > PMTO 06 UPPLEMEN |[SUPPLEME FRAMED [FROM HIGHER[STAYED MONTHS
KAUR, CIM, SINGH SINGH MONTH IATARY INATARY COURT
JALANDHAR BAINS 2) AND IMPRISON (CHALLAN |CHALLAN 06.09.2024 AS PER THE DIRECTIONS
BALWINDE OTHERS MENT/  |OF OF D kr OBLE
R SINGH FINE Rs 200 [SIMARJIT [SIMRANIJIT LETTER NO 1047 SPL
BAINS TO 1000/-  [SINGH SINGH ;39/\022-121(()12%/15> DA;E?
BAINS AND BAINS CONCERNED ~ JUDICIAL|
IBALWINDE |AND OFFICERS ARE BEING
24 |JALANDHAR R SINGH |[BALWINDE DIRECTED TO TAKE
BAINS R SINGH AT O T
IPRESENTE [BAINS CASES PERTAINING TO
D ON PRESENTE EX/SITTING MP/MLAS
01.11.2021) D ON ?EIP cﬂ%ﬁs?x??pj?ggﬁ
01.11.2021) RARE AND COMPELLING|
REASONS.
MS. SHEETAL |FORMER [STATE VS|CHI/851/2 [PBJL030160/63 DATED DIV NO. 6, [506/509IPC [506- 21.05.2018 [21.05.2018 06.06.2022 CONSIDERATION  NOT 5 0 SIX
HARPREET ANGURAL SHEETAL (018 872018 18.05.2017 JAL. IMPRISON 02.07.2024 STAYED MONTHS
KAUR, CIM, IANGURAL MENT FOR
JALANDHAR & OTHERS 2 YEARS,
OR FINE,
OR BOTH,
509-SIMPLE
25 UJALANDHAR IMPRISON -do-
MENT FOR
1 YEAR, OR
FINE, OR
BOTH
MS. SHEETAL [FORMER [STATE VS|CHI/1899/ |PBJL030329]213 DATED [PS- BASTI |143/149/186/5 143~ 22.11.2018 [22.11.2018 NOT YET |AWAITING ORDER|IN THE 7 7 VIDE ORDER
HARPREET ANGURAL RAVI 2018 722018 13.12.2017 |BAWA oS IPC IMPRISON FRAMED [FROM HIGHERMEANTIME, A 1IN
KAUR, CIM, MAHINDR KHEL, MENT FOR COURT 31.07.2024 |[FRAMING (CRM.M-46663-
JALANDHAR 6] AND JALANDHA 6 MONTHS OF 2019 TITLED
OTHERS R OR FINE OR CHARGES ‘/‘XI\EIOHINDER
BOTH SHALL PAUL BHAGAT
REMAIN IAND ORS VS
186~ STAYED STATE OF
IMPRISON IPUNJAB AND
MENT FOR prs I e
3 MONTHS FRAMING OF
OR FINE OF ICHARGES
26 JALANDHAR 500 SHALL -do-
RUPEES, OR REMAIN
BOTH STAYED
505,149-
IMPRISON
MENT FOR
3 YEARS
OR FINE OR

BOTH




Sr. [District Name [Name of the[Name offName of MLASitting/  [Title of theCase No.CNR No. IDate and|Police Station [Offence Maximum  [Date of filingDate of filing|Date of filingDate of|Present status and its|Stay, if any, by| Total no. of| No. of No. of  |Expected time COMMENTS OF|
INo. Court IMP IFormer  |case assigned in| number o punishment  (Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses | of completion [DISTRICT &
the Court IFIR charge examined | remain to be of trial SESSIONS JUDGE
examined
IMS. SHEETAL [FORMER [STATE VS|CHI/136/2 [PBJL030016(139 DATED [PS- RAMA |U/SI88IPC ()] MONTH [31.01.2023 [31.01.2023 INOT YET |[CONSIDERATION  |[NOT 15 0 15 SIX
IHARPREET IANGURAL IHARMANP (023 042023 26.06.2018 MANDI, TO 06 FRAMED |02-07-2024 STAYED IMONTHS
IKAUR, CIM, IREET JALANDHA MONTH
JALANDHAR SINGH R IMPRISON
27 |JALANDHAR MENT / -do-
FINE Rs 200
TO 1000/-
ACCUSED THE CASE
IAPPEARED MAY BE
1.PAWAN DECIDED
THROUGH  THEIR|
KUMAR WITHIN SIX
COUNSEL, BUT ONE|
TINU, 2. STATE VS 145, 188, 283, MONTHS
MS. EKTA GURPARTA SETH 431,341 IPC, CHARGE |ACCUSED IN| 9 ON
SAHOTA, PBJLA1000|155 DATED 8B FRAMED [CUSTODY IS ON| NOT EXAMINE
28 JALANDHAR SDIM NA P SINGH |FORMER| SATPAL | CHI/6/22 0232022 | 08.12.2017 P.S LOHIAN| \amionan | 5 YEARS | 10.01.2022 NA ON  PAROLE. NO PW| STAYED 18 D AND 4 5 APPEAREN -do-
WADALA, MAL & HIGHWAY CE OF ALL
NAKODAR 17.11.2023 PRESENT AND GIVEN UP
3. BALDEV OTHRS ACT 1956 ACCUSED
SINGH IEXAMINED IN THIS AS
KHAIRA MONTH. NOW CASE OFFENCES
N FIXED FOR|
03.07.2024 ARE PETTY
o IN NATURE.
The concerned Courts
have been directed to
make strenuous
efforts to dispose of
. the cases, at the
Ms Rajwant Manju Rana earliest and no
Kaur, Rana Gurjit . COMI/12/ |PBKP03005 Uls 191,193, Notice to Complainant . .
29 |[Kapurthala CIM. - Singh Sitting GVg_R;na 2022 222022 - - 195, 199 IPC 3 Years - - 09.02.2022 - 17-07-2024 None - - - - adjomnmenft behglven
Kapurthala urjit Singh except for the
special/substantial
reasons to be recorded|
on moving of written.
application by the
concerned party
Challan not
Ms.Suman . PBKP03- presented, . .
30 |[Kapurthala | PathakJMIC, | - |RanaGuteet) g, | StteVs UCR2T0gg3457  |FIR 101271 g pponour | peassisos | o UCR —..  [Consideration None ~do-
Singh Daljit Singh | 1-09-2021 12-2016 12-07-2024
Kapurthala 2021 presented on
01-09-2021




Sr. |District Name Name of the[Name of[Name of MLASitting/ Title of thelCase No.[CNR No. Date andPolice Station [Offence Maximum IDate of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF]|
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the Court IFIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
Challan not
State Vs
Ms.Suman PBKP03- presented, -
31 [Kapurthala | Pathak IMIC, | - Sinsulid%[’lf;ira Sitting Sg‘%‘fplf‘l CR%Z‘W 000176- | 03/2024 | Subhanpur |195A,506 IPC Remand g;f;g;g challan, 06 o -do-
Kapurthala 8 Kha%ra 2024 Papers
pending
Comments - Kindly refer|
to the Hon'ble High Court|
Letter No. 1047 Spl. Gaz-|
1I(10/15) dated 29.09.2020)
on the subject cited above.
It is submited that now|
there are total 19 cases|
14112022 v d falling under the subject|
L es, order cited matter pending in the|
1409,420,467,4 CHARGE . ; ;
Sh. Amrinder BHARAT PBLDOI- 68.471,120-B || [P . (The NOT  |[pending for 07.09.2024 dated Janury, Ludhiana - Sessions
. L . STATE VS 'VIGILANCE|OF IPC & 7, investigation for awaiting further| 11,2024 in ivision. Qut of these
32 [Ludhiana Singh Shergill,| N/A | BHUSHAN |FORMER TELU RAM PC/7/2022(025169- 11/16.8.2022] BUREAU A8, 12 IMPRISON N 14.11.2022 N/A FRAMED d f Hon'blel CRM-M 64 0 64 2 years [cases now 4 cases are
AS] ASHU U 2022 UREAU e ofpe [MENT of co- Ly |[orders from - Hon'ble M- stayed by Hon'ble High
/{((:T 1988 accused is DATE High Court. 44942 Court as reported by the
still pending) -2022(0&M) concerned courts. Out of
total pending cases one case|
is pending for disposal in
Sub-Division Samrala, of]
this Sessions Division. It is|
further ~ submitted  that
strenuous efforts are being|
made to dispose of the]
cases at the earliest.
SH 186, 353,332,
. 333,307, 394,
HARBANS SIMRANJIT STATE VS [ 36170/ PBLDOL- 111519 06.20| sADAR |148,149.  |LIFE Awaiti Order for 11 0Y9csz’017 Amw}td o?hc
33 [Ludhiana  [SINGH N/A |SINGH FORMER [KAMALIJIT 008061- 0 1208,IPC_ [MPRISON | 16.09.2009 | 16.09.2009 | N/A  [07.06.2017[/ " ame Lrderdon 1005 2 1 21 year altertae | 4o
LEKHLADJ BAINS SINGH 2013 2013 09 LUDHIANA |sND 25, 27, MENT 16.09.2024 CRR-2637- stay is
LDH ? 54,59 ARMS 2017 vacated
IACT
307,427,148,1
49,506,188,33
6 IPC AND
25,27,54,59
IARMS ACT
IAND 51
IDISASTER
MS. STATE VS o,
SIMRANJIT PBLDO1- MANAGEME | [FE NOT  |Awaiting
34 fLudbiana  [AVARDERR L nja sINGH | rORMER SIRATUIT|SC/8120000575 - 19/08.92.202 SHIMLAPUINT ACT339 ivpRISON | 21022023 | NA NA | FRAMED [Supplementary Challan  NO 32 0 3| Aroundone g,
’ ’ BAINS 2023 EpIDEMIC |MENT YET  (for 22.07.2024 Y
LDH BAINS IDISEASES
IACT-375
IAND 127
REPRESENT
IATION OF
THE PEOPLE

IACT-900




Sr. |District Name Name of the[Name of[Name of MLASitting/ Title of thelCase No.[CNR No. Date andPolice Station [Offence Maximum IDate of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF]|
No. Court MP Former case assigned in| number  of]| alleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses |of completion [DISTRICT &|
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
SH. SHIV Rigrous .
MOHAN STATE VS L“;flrfs‘q"ig;n
GARG, ADJ, SIMRANJIT SIMRANJIT PBLDO1- 3763543540, i .
35 |Ludhiana  |FTSC N/A [SINGH FORMER| SINGH |¢/ 12‘;1/ 20003958 |18 19.07:20 DIVISION fsog. 1208 o |7 YEUS I | 10.11.2021 | N/A N/A NA - pLO82024 forawaiting \¢ Gtayed 24 0 24 TW";:aiHalf-do»
DEALING BAINS BAINS & 2023 ® e mprisonment : :
WITH RAPE OTHERS "
CASES, LDH and liable to
fine
Stayed
CRM-M-
15016~
. cap o vs LD T o oL :
36 |Ludhiana gél?l”éﬁﬁ N/A |AMRINDER | FORMER |AMRINDE SS%OA{? 018136- N/A N/A  [pIPCAND |SEVEN N/A NA | 1212016 FR';]\(KATED ?X{AZ'IT'OT;GZOZ‘?RDER 15062- 4 | (Prelimry 4 3 months  |-do-
I DH > SINGH R SINGH 2016 27C7 OFIT  |YEARS o 2019(0&M) Evidence )
ACT and CRM-M-
14983-
2019(0&M)
22.07.2021
SIMRANJIT FORMER
SINGH
MS BAINS, STATE VS 323/353/334/4
: BALWINDE FORMER |STMRANJIT] PBLDO3- y 27/186/188/14
57 |Ludhiana  [RADHIKA ©) 4 IR SINGH SINGH  (CHIS57520014300-  [(0/09-05-201SARABHA /1491PC &8 ppyppp vEA| 21042017 | 23072019 | N/A N/A  PWfor01.07.2024 | Notstayed | 15 13 2 3 months |do-
PURI, CIM, ) 6 INAGAR  [OF
| DH and BAINS & 2017 HIGHWAY
DALJIT SITTING |OTHERS IACT
SINGH
BALWIND
NS ER SINGH
RADHIKA BHARAT SEKHON PBLDO3- 53,56 186 NOT  |COMPLAINANT
38 |Ludhiana PURL CIM N/A [BHUSHAN |FORMER VS COMI/300/018791- N/A [HAIBOWAL}® 2 YEARS N/A N/A | 28/04.2021 | oo IEVIDENCE FOR| Not stayed 11 8 3 6 months  |-do-
on ASHU BHARAT 2021 01.07.2024
BHUSHAN
IASHU
ST VS
ﬁbHIKA MAHESHIN “N%f S CHI/40693|PBLDO3 233/ o
. - . .1 |AND 8B . e,
39 |Ludhiana PURI, CIM, N/A  |DER SINGHFORMER SINGH 12021 04130-2021 | 12-08-2017 Ladowal |\xrionar |2 YEARS 9/9/2021 | 03.04.2023 N/A N/A  |PW for 01.07.2024 Not stayed 8 4 4 6 months  |-do-
GREWAL HIGHWAY
LDH GREWAL HIGHWA
AND ORS ’
Stayed
CRM-M-
MS. STATE VS
SIMRANJIT PBLDO3- 65003/2023
40 [Ludhiana  |[RADHIKA )0 SINGH FORMER SIMRANIITCHUG68488| o 530”1 4711 07,20 SARABHA |20 o1 |6 months 9/12/2022 | 23.112023 | N/A Na  [AWAITING  ORDER| ™ yrhp 8 NIL 8 6 months  |-do-
PURI, CJM, SINGH  [2022 NAGAR FOR 02.12.2024
LDH BAINS BAINS 2022 ORDER
DATED
22.12.2023
Il;/[:bHIKA SIMRANJIT E;FI\I/AII—{/ENJ\I/?CHI/M 170[PBLDO3-
41 |Ludhiana N/A [SINGH FORMER 063145-  55/08.03.202] DIV NO. 5 [229-A1PC |l YEAR 06.08.2022 | 23.11.2023 | N/A N/A  |PWFOR 06.07.2024 | Not stayed 7 1 6 6 months |-do-
PURI, CIM, SINGH  [2022
LDH BAINS BAINS 2022
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the Court IFIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
INot  Stayed
BIKRAM but order to
djourn
SINGH 12.09.2016 a
. |SANJA BIKRAM PBLDO3- : beyond  the
42 |Ludhigna | Ms. Preeti SINGH SITTING [MAJITHIA [CRM/69/2 1067, N/A | JODHAN P9 501 502 vEARS N/A N/A  |12.01.2016 |(Notice of AWAITING ORDERS|y.c " oq ol g 6 2 lyear |-do-
Sukhija, ACIM VS 016 120-BIPC accusation [FOR 31.08.2024 ., .
SINGH [MAJITHIA SANJAY 2016 ) Hon'ble High
SINGH Court CRM-
M-11055-
2021
SIMRANJIT
Ms. Preeti SINGH GURDEEP |\ o [PBLDO3- 166- PENDING FOR
43 |Ludhiana Sukhiia. ACIMIVA  [BAINS &  |[FORMERKAUR  VSpo00 " 009540- N/A  SHIMLAPURJA201,204,34, [3 YEARS N/A N/A 12.03.2021| N/A  [05.07.2024 FOR|Not stayed 2 1 1 1year |-do-
ki, BALWINDE IASHWANI 2021 120-B IPC CONSIDERATION
R SINGH
STATE VS
MS. SIMRANIJIT] IMPRISONMEN|
SIMRANIJIT PBLDO03- T FOR 3
. KARANDEEP SINGH CH1/61431 AWAITING FILE
44 [Ludhiana KAUR, IMIC, | VA EIAN]gI; FORMER |} X ¢ 7022 gg;gm- 05/21.04.202| DIV NO.6 [174-A NEARSOR 02.09.2022 | 02.09.2022 NIL  |31.03.2023 |03 07 2004 Not stayed 11 2 9 SIX MONTHS-do-
LUDHIANA AND WITH BOTH
OTHERS
SECTION 500
IPC- TWO
'YEARS OR
IFINE OR WITH
MS. KULDEEP ?5[1\{1111{ PBLD03 COMPLAINT ESJTH[ON 166
- IPC- ONE
45 Ludbiona  (ASENOLEPL N/A ISINGH FORMER VS oMU l044343- NA | N s [YEAR OR N/A NA 14102021 Na - PIIPEREE S FOR Notsayed |3 NIL 3 SIX MONTHS-do-
g ’ VAID KULDEEP 2021 h0BIC | VITHFINE OR e
LUDHIANA SINGH WITH BOTH
SECTION 120 B
IPC- TWO
'YEARS OR
'WITH FINE OR
'WITH BOTH
STATE VS 294,188,269,1
SIMRANJIT SIMRANIJIT| PBLDO3- 60 IPC AND ..
46 [Ludhiona PG | N/A ISINGH  |FORMERSINGH  [OHVIT16l037911° lagnng.os 0o PIVSION b or - MORTHSFL| 6609 2001 | wiA N/A Na - |pvaing orders N Notstayed | 10 0 10 Lyear |do-
upta, BAINS BAINS & 2021 : MANAGEME 5oy TH e
OTHERS NT
STATE VS
. SIMRANJIT SIMRANJIT PBLDO3- " ABOUT 1
47 [Ludniana S0 CUIGET | NjA SINGH | FORMER|SINGH  OHVI721l037930°lo7/21.10.201] PIVISION BS3186332: s vEARS | 06092021 | N/A N/A NA - hvaing orders T Notsayed |16 0 16 | YEAR AND |do-
h, BAINS BAINS & 2021 : ’ e 6 MONTHS
OTHERS
STATE VS
. PBLDO3- PROSECUTION
48 Ludbiana (30 SO | i RATRRRE SITTING [ REEREET 1 016766- #9/05.032013 DAKHA 104020 7 YEARS | 14.102020 | 09.082023 | N/A  |09.082023EVIDENCE  FOR| Notswyed | 21 2 19 2years  do-
> 2021 04.07.2024

OTHERS
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examined
188- 6 @+3)
188,505, IPC 3 months 4
STATE VS EPIDEMIC WITNESS
. SIMRANIJIT PBLDO03- DISEASE  |505-2years .
49 [Ludhiana |- Jugraj N/A [SINGH FORMER SIMRANIITICHIA0627), 156077 |5/06.09.202| PIVISION {6 g5 s4/54DM-1 year | 13.00.2021 | 29.082023 |  N/A  |29.08.2023(AWaiting orders fon o oo g |ESHAVE 1 3months  |-do-
Singh, JMIC SINGH /2021 NO.8  |DISASTER X 20.07.2024 BEN
BAINS 2021 R 13 Epedemic
BAINS MANAGEME |, .~ s EXAMINE
NT ACT ct - 5 years D AND
GIVEN UP
Sh. Rajinderpal DIDAR AMARJIT 420, 465, 467 i > 3
S0 |Ludhiana  [Singh Gill, Na PINGH - pormEer [SAUR - VSCOMIITIRBEDCIO0N | MACHHIN ke 1|10 YEARS N/A NA 00072021 | N [iSenee Not stayed _|(Pretiminar|(Preliminar) b oo onor | 3 Years  |-do-
IMIC, Samrala (Ex. Akali 120B IPC o . Y Evidence )
> M.L.A.) SINGH Evidence ) | Evidence )
MS. GURJIT Nazar Singh|Sitting ~ [Nazar Singh (COMI/177 PBMNO-  NIL City I Mansa [300, 2 Years INIL INIL 7/30/19 Not For Appearance of|(Not stayed) |6 INil As per -Further order ~from the
KAUR Manshahia Vs /2019 3001785- ‘285’1[,0 Framed Yet|Accused afterAdjourned Hon’ble High :::yglr?a T_:fg#ab Co?ﬂ?
DHILLON, (Former Bhagwant 2019 - ’ summoning beyond the Court trial ~ |Chandigarh passed in crm-|
PCS CHIEF MLA) Mann MLA INext date 12.07.2024 |date fixed court is "};‘3815-2021t go&m) tar?dt
H . iother connected case a’
JUDICIAL Vs Vide Order fit. dlr‘ected 0 | em m-3907-2021 bel
MAGISTRAT Bhagwant 28.01.2021 in adjourned  |awaited il the date
E Singh Mann CRM-M-3815 beyond the 12-07-5054 ) g
MLA 0f 2021 date fixed, so -Notice to accused no|
g . 8 Naresh Kumar, Non-|
CRM-M- expected ime fpailable  warrant  of
51 [Mansa 3907-2021 of conpletion |accused no 4 JB Singla,
of trial cannot [Argument on application
. for permanent injunction
be predicted fileq by accused RS Jolly|
be addressed on the date|
ffixed.
-This is the order passed
by Ld. Trial Court dealing|
\with the matter.
Moga Nil
1) U/S:- 21(1) of
Mines and
Minerals
(Development
and Regulation)
. Act 1957|
Sh. Joginder ximumt
Pal son of Sh. E?i?(;ﬂem for No DW is present . 25
Dr. Kushal Paras Ram, Challan 21(1)of ja term which Now to come upon witnesess
Singla, PCS, R/o Ward no. Mines and |may extend to examined 2(one
' State Vs |presented FIR no. 49 | Taragarh, | Minerals |wo years, or on 02.07.2024 for| . .
Judicial 15, Deep . PBPO03005 A Vo years, 12-04- . and four | witness will
52 [Pathankot - o Former | Joginder on dated District |(Developmenjwith fine which| 11-10-2022 11-10-2022| ...... cross examination off no 30 . 2.5 months
Magistrate 1 Nagar Pal  |11.10.202°142922 |08 06.2022| Pathankot | _ tand |may extend to 2023 B4 Bachan Lal witnesess| ~ be
Clas Colony, a b A athankol | o qulation) [twent five| . achan ' La iven up |reexamined
’ ; 2 egulation) fventy and defence 9 P
Pathankot Sujanpur, Act, 1957  [thousand ) ‘ . by the
Police Station Lupﬁes. or wnzr; evidence Fixed for State
; oth.
Sujanpur uis:- 379 I1PC
( Added later on))|
Imprisonment

ffor 3 years or|
ifine or both.
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1) U/S:- 21(1) of]
Mines and
Minerals
(Development
and Regulation)
IAct, 1957|
maximumt
imprisonment for|
a term which
may extend to|
two years, or|
\with fine which
. None appeared on
may extend to|
ggl :gglgger M2_1(1)°fd twenty five| behalf of accused
Inés and thousand
S Sh. Paras Challan Minerals._tpess, or wih persons ~ namely
Sudical Ram, R/o State Vs |presented )3 | FIR n0. 88, | Taragarh, (Geyghemenbon 2 Sham Lal. Let, nofice
53 |Pathankot . st Deep Nagar| Former | Joginder on dated District and WiSe 379 IPCing 062024 06-06-2024| - - ) No 17 0 17 -
Magistrate 1 5522024 Regulation) |Imprisonment to accused persons|
Colony, Pal 06.06.202 29.12.2023 | Pathankot | Act 1957, [for 3 years or] .
Clas, Sujanpur 4 379, 353, |[fine or both. namely Balbir
Pathankot District 332, 186, 34 [3) U/S :-353 IPC Singhand Sham Lal
Pathankot of IPC i?rpt:fg nyrge?rnst or| be issued for
fine, or both. 4) 02.07.2024.
U/S ;- 332 IPC|
Imprisonment
ffor 3 years, or|
ffine, or both.
5 U/S:- 186 IPC
Imprisonment
for 3 months, or|
fine  of 500
rupees, or both.
6) U/S:- 34 IPC
IAwaiti f Hon'bl .
. Uls 188- upto H‘il‘glimg%u?trdg \?ide Oc?rge? Proceedings
Ms. Daz Sh. Ranbir mprioa or dated 19.04.2023 in CRM- initiated
: Y Singh Nikka, State Vs fine or both Uls M 26324-2021 fitled as before
Bangarh, MLAfom | Ashok  |CHI/585/2 PBPOO3- 1454, 05.06-|Division No.|uss 18, 269, 2696 months Charge Ashok Kumar & Others Vs Hon'ble High
54 |Pathankot ACJ(SD)-cum| -- Nurpur Sitting 2 001909- | 270 1P | imprisonmentor | 20-05-2021 | ---ee-- | oeeeeee- not framed|State of Punjab.Trial Court Yes 14 - 14 o
JMIC Constituency Kumar 021 2021 2020 2 Pathankot fine or both yet is directed to adjourn the our_t
Pathankot District another U‘/(SeZsD-z case pending before it, regardlng
Kangra (H.P) imprisonment or beyond theﬂdate fixed in quashing of
fine or both present petition. Next date| FIR
is 03.08.2024
21 before
notice of
Sh. Atul BRAHM accusatio No DW was present. The|
Kal.'nboj SIMRAN MOHINDR CIVIL CASES IS FIEXED nand 23 case is now fixed Ior
' JEET AVS COMI- |PBPT0301| COMP 19.11.202|FOR Defence after etence ' Evidence lor
55 [PATIALA CJSD-cum- |- SINGH Former SIMRANJE| 134/2018 | 2725-2018| CASE LINES |499,500 IPC| 2 YEARS - - 08.01.2018 0 evidence for - 25 notice of 1DW 2 Months ;fzféorZs'ZevzilllLbe mal:jr:ngc
ACIM BAINS ET SINGH PATIALA 12.07.2024 i iopose off
PATIALA .07. accusatio the Court to dispose off
BAINS nand 1 the case at the earliest.
defence
witness
State of No Pws were present.
Egmpl\)tcjl Harinder Pal Punjab Vs. &?Aﬁﬁ;gz Case is fixed for| Now, c?se is.dfixed for|
' Singh Harinderpal CHI/854/2| PBPT0301 Sadar 133 04.11.202|09.08.2024 for| prosecution evidence on
56 [PATIALA géﬁl\D/l cum Chandumajr Former Singh 2 68962022 16/6.2.2022 Patiala |Represantati 6 Months |04.11.2022 3 Prosecution 8 None PW 8 6 Months g?féor?ézaziﬁ'be malijr:ns;
PATIALA a Chandumaj on OfAF’?0p8| Evidence the Court to dispose off
ra C the case at the earliest.
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No. Court MP Former case assigned in| number  of]| alleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses |of completion [DISTRICT &|
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examined
On  06.06.2024, no
presecution evidence was|
present. Summons issued to|
Baljinder Singh and HC|
Gurwinder ~ Singh  were|
received back unserved.
Fresh summons were|
ordered to be issued to the|
said witnesses for|
Ms. Navdeep 193,199,125- 13.06.2024. on 13.06.2024,
State Vs. AIPC the accused Harmeet Singh
Kaur, CJM- Harmeet s COMI/90/| PBPT0300 (16/10.02.20 . : \was exempted from personal|
57 |[PATIALA cum-ACJSD, | Singh Sitting Harmeet 2023 | 42352023 29 Julkan Reprfe;ente:tu 7 years |20.04.2023 - 20.04.2023, - 05.07.2024 Evidence - 16 5 13 6 Months appearance in view of an
. Slngh on of Feople application filed by him for|
Patiala Act exemption. No PW was|
present and  summons|
issued to PW Baljinder Singh
\were received back|
unserved. Now case is fixed
ifor 05.07.2024 for|
lprosecution evidence.
Strenuous  efforts  will  be|
imade by the court to dispose|
off the case at the earliest.
' N/A Ld. presiding officers
55 [Rupranagar [ABSY Balbir Singh Sittin gﬁ]‘gg v CRA52|0ERO0T o 0t1  anamkaur £23824225 N/A N/A N/A N/A Arguments, No 0 0 0 " e casen
D omagar 9 9 stateof |02 2092 i 506,34 IPC 11.07.2024 expediciously by
pnag Punjab giving shorty
adjournments.
N/A
Sh. Sham Lal, ’\S/li(:wl? vs [CRR/63/2| PBRO0T- St 323,324,325 Arguments
59 |Rupnanagar |ADSJ, Balbir Singh [Sitting 9 002685-  85/2011 Chamkaur e N/A N/A N/A N/A g ’ No 0 0 0 -do-
Balbir 022 ] 506,34 IPC 11.07.2024
Rupnagar Si 2022 Sahib
ingh
Sh. Sumit State vs 120,406,120 imuUm HT:H g‘"—:’r&
Makkar, o . N . CHI/6217/|PBRO0300 |10 dated  |[Chamkaur 00 e imprisonme 29.03.201 |Awaiting for further i 1.5t02
60 Rupnanagar |5 . Balbir Singh Sitting g'doargs'”ghzow 05212011 [27.01.2011 [Sahib BT 4t of 7 years >/ 09-2011 29.03.2014 IN/A 4 order till 17.08.2024 C,\mé%'ggf' 16 16 " Nears -do-
Rupnagar ’ with fine 2023
Am"i‘v’l‘sdee" Kanwar Pal g%invs COMI/5/2 |PBROA100|IPC IPC /Appearance StayeA?"?'Y -
61 [Rupnanagar gﬁ‘xnfr%ﬂﬂr —————— Singh Rana Former Kanwar Pal|022 000962022 (Complaint |Complaint 500,506 IPC |2 Year N/A N/A 04.02.2022|N/A 17.08.2024 S\Jeusgl%ns 4 4 4 2 Year -do-
nap Singh Rana e,
Sahib Rupnagar
Ms Manjot| Swaran Former |[Enforceme |[COMA/08 PBSA0100 ECIR/JLZO JALANDHA \U/S 45(1) OF|7 YEARS  12.07.2017 NA NA 09.10.201 |Prosecution YES 68 67 01 of1.5 The officer has|
Kaur , CBI-1 Singh nt /2017 |4679-2017 /2013 R,ENFORC PLMR 8 Evidence on|(Against Prosecution |Year approx |been sensitized to|
Punjab, at Phillaur and Directorate DT.25.03.2 [EMENT THE 09.07.2024 Swaran dispose of the case
Mohali Avinash Vs Jagjit 013 DIRECTOR |OFFENCE Singh expeditious as per|
Mohali Chander Chahal & ATE U/S 3 AND 4 Phillaur only) the directions
62 [SAS Nagar ors. OF PMLA CRM-M- issued by Hon'ble
46388-2022 Supreme Court
By Hon'ble
High Court
Ms Manjot| Jaswant Sitting Enforceme COMA/1/ |PBSA0100 ECIR/JLZO |[JALANDHA [U/S 44 & 457 YEARS |04.01.2024 |NA NA Charges |Appearance ofiNo 20 (0] 20 02 The officer has
Kaur , CBI-1 Singh nt 2024 02072024 |10/2022 |R,ENFORC [OF =~ PLMA Not accused on Years been sensitized to
Punjab, at Directorate DT.23.05.2 [EMENT THE Framed |09.07.2024 approx dispose of the case
Mohali Vs Jaswant| 022 DIRECTOR |0FFENCE expeditious as per|
63 |SAS Nagar  [Mohali Singh & ATE U/S 3 Rw the directions
ors. f%% ;?Mf/';m issued by Hon'ble

Supreme Court




Sr. |District Name Name of the[Name of[Name of MLASitting/ Title of thelCase No.[CNR No. Date andPolice Station [Offence Maximum IDate of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF]|
No. Court MP Former case assigned in| number  of]| alleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses |of completion [DISTRICT &|
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
Sh Avtar Sukhpal Former |Directorate [COMA/01 PBSA0100 ECIR/02/STED U/s 44, 45 of 7 YEARS  (06.01.2022 (06.01.2022 |[NA 27.10.202 |Accused SukhpalNIL 39 0 39 1 The officer has
Singh, Singh of /2022 0200-2022 |F/2021 "\’Afr‘{:”""” °fwith fine 3 Singh Khaira and 'Year approx been sensitized to
/ADJ,Mohali Khaira enforceme |aundéring Gurdev Singh are on dispose of the case
nt Vs IAct 2002 bail. Now pending for| expeditiously as per|
64 |SAS Nagar Sukhpal evidence forl the directions|
Singh 05.07.2024 issued by Hon'ble
Khaira Supreme Court
Sh Avtar Sunder Former |State ofPC/60/20 PBSA0101 [19/15.10.20|Vigilance |U/s8PCAct7 YEARS [12.12.2022 |12.12.2022 [15.10.2022|18.09.202 |Adjourned to|NIL 25 0 25 1 YearThe officer has
Singh, Sham Arora Punjab vsi22 1762-2022 22 Bureau with fine 3 05.07.2024 for filing approx been sensitized to
IADJ,Mohali Sunder reply of application dispose of the case
Sham expeditiously as per|
65 |SAS Nagar Arora the directions
issued by Hon'ble
Supreme Court
Sh Avtar \Vijay Singla |[Former |State offPC/24/20 |PBSA0100 |65/24.05.20Vigilance  U/is 7, 7TAPC7  YEARS[23.07.2022 23.07.2022 24.05.2022|Charges |Challan againstNIL 19 0 19 1 The officer has
Singh, Punjab  vs22 7420-2022 22 Bureau Act with Fine Not accused Vijay Kumar| \Year approx |been sensitized to
/ADJ,Mohali Pardeep Framed [Singla not presented. dispose of the case
Kumar Same be awaited for| expeditiously as per|
66 [SAS Nagar 05.07.2024 the directions|
issued by Hon'ble
Supreme Court
Sh Avtar Sadhu Former |State  VsPC/30/20 PBSA0100 07  dated\Vigilance  [7.7A.13(1)(A)|Life 06.08.2022 |06.08.2022 |06.06.2022|Charges ffor ~ Argument  on|NIL 39 0 39 1 The officer has
Singh, Singh Sadhu 22 7860-2022 06.06.2022 |Beuro F S 1 gZZ)Ol;’I-PCC- Actimpriesonm Not pending  application 'Year approx |been  sensitized to
IADJ,Mohali Dharamsot Singh 8( 409,420,4€Nt Framed |now pending for| dispose of the case
Dharamsot 65,467,468,4 16.07.2024 expeditiously as per|
67 |SAS Nagar & Ors 71 IPC the directions
/Added Later) issued by Hon'ble
Supreme Court
Dr Ajit Attari, Sadhu Former |State  VsPC/25/20 PBSA0100 06  dated|Vigilance  [13(1)(b). Life 05.05.2023 |05.05.2023 [05.08.2022|Charges |Charge and|NIL 35 0 35 2-3 YearThe officer has
IADJ,Mohali Singh Sadhu 23 3797-2023 2023 Beuro F S 1 /1\3622) P'C'Impriesonm Not Considration approx been sensitized to
Dharamsot Singh ent Framed [12.07.2024 dispose of the case
Dharamsot expeditiously as per|
68 |SAS Nagar the directions
issued by Hon'ble
Supreme Court
. Aman Efforts are
Sh. Munish ; . being made to
: Sh. Aman . Arora Vs |15/09.01. PBSG0100 323, 452, Consideration on )
69  [Sangrur gi]ngszzlll,1 Dn:?; NA Arora Sitting Rajinder 2024 | 02702024 NA NA 148, 149 1Pc| 7 years NA NA NA N/A 08.07.2024 No 0 0 0 g:sp;oz tehaerly
9 Deepa as possible
. Rajinder Efforts are
Sh. Munish being made to
70 Sangrur Singal, D& | NA Sh.Aman | sitting | DSEPa Vs 34714 03. PBSCI021 N NA | SB35 L NA NA NA NA N/A - [FPRealaTee O No 0 0 0 [dispose the
J Sangrur case as early
Arora as possible




Sr. |District Name Name of the[Name of[Name of MLASitting/ Title of thelCase No.[CNR No. Date andPolice Station [Offence Maximum IDate of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF]|
No. Court MP Former case assigned in| number  of]| alleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses |of completion [DISTRICT &|
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
Case stayed
from Hon'ble
Supreme
Court and
. Batwind sh No ord:r fhas been further . db
Sh. Balwinder . State Vs received from apex| necessary This is stayed by
71 [Sangrur Kumar, ADJ| NA 'g:‘na”ﬁ"’g;“ Former | Amrik 58%61'29' %%4523320010040 18103;)22"80 4| Dhuri  [M3302399)for e |16.00.2004|28.11.2005|  NA 28'12'200 Court. Awaiting for  stayed 19 11 8  l|stepsbe  |Hon'ble Supreme
Sangrur I\%LA : Singh e further  order on taken after  |Court of India
30.08.2024 awaiting
orders of
Hon’ble
Supreme
Court
sh Mohd Cace is adfourmed Eforisare  The Concerned
L ' : ase is adjourned for| being made to|Officer was directe
72 |Sangrur Parminder |, | Sh. Naresh| o | AshrafVs ) CRA- |PBSGO100| 5 NA na o |Byearsand] NA NA N/A  |argument on  No 0 0 0  ldisposethe fto dispose off the
Singh , ADJ, Yadav Naresh | 33/2021 | 42612021 fine 202 case as earl S
S Yadav 03.07.2024 early |case on Priority
angrur as possible  |pasis
sh Spate ¥s cace e adiourmed Efforts are gf]fe Concerged ;
. : ase is adjourned for| being made to|Officer was directe
73 |Sangrur Earmmder NA Sh. Naresh Sitting Kishor @ |CRA/40/2PBSG0100 NA NA NA Syears and NA NA NA N/A  [argument on No NA NA NA dispose the |to dispose off the
Singh , ADJ, Yadav Goldy and 021 59262021 fine 03.07.2024 case as earl Priori
Naresh .07. early \case on Priority
Sangrur v as possible  |pasis
adav
Case stayed
from Hon’ble
High Court in
CRM-M-6216-
Sh. Gurkirpal 2023 and Case stayed from
24 |Sanrur Sekﬁionnghcivil I\r/1i£jzyr NA Former V?St?n\(/jser CHI/247/2|PBSG0300|31/12.02.20|  City e Dieaster | one Year or | 51 0o 5009 | not farmed NA Na  Awaiting further order os 13 o 13 L”;‘:Zesrsa Hon'ble High Court
er Judge’(Sr Singla ]Si¥1gla 022 77722022 22 Sangrur Mané;getmem fine or both e for 20.12.2024 Y steps bery in CRM-M-6211-
- Cl
Div.), Sangrur] taken after 2023
awaiting
orders of
Hon'ble High
Court
Case stayed
from Hon’ble
High Court in
CRM-M-6216-
Sh. Gurkirpal 2023 and
s Sanarur sermmah il ey A | Former vt VS |CHI249/2 PBSG0300(25/13.02.20)  City 1 ) Disaser | one year or 21.00.2022 I not farmed | NA Na  [Awaiting further order| 0 0 o [uther Sii’eblséan-yc%% Coun
¢ Sudge (sr. | Singla Sngla | 022 | 77982022\ 22 Sangrur | Management fine or both | " for 20.12.2024 4 stopsbe [N CRM-M-6216-
B Cl
Div.), Sangrur taken after 2023
awaiting
orders of
Hon’ble High
Court
Sh. Qurkirpal ] Hitesh ) gargldeggsgn noorl Efforts are Thg Concerng—zd
Singh » Ma}lllkar o Bhardwaj COMI/40/| PBSG0300 Not Imade. Case is being made to Oﬁlger was directed
76 |Sangrur Sekhon, Civil| jun NA Sitting Vs 2023 | 69002023 NA NA 499/500 IPC| 2 years NA NA 06.06.2023 framed ladiourned to No 0 0 0 dispose the [to dispose off the
Judge (Sr. |Kharge Mallikarjun coLsideration case aS_Slarly case on Priority
i as possible i
Div.), Sangrur Kharge 15.07.2024 P basis
SBS Nagar Nil
Sukhbir .
. . 'Written Statement
. Sh. Raj Pal Singh Badal|CS/30/202 s
77 S Muktsarpo i cIM,sr| Nil [Of- Bhagwant ol Vs. |4 and dated PSMO020001 Nil Recoveryof | Nil Nil Nil Nl [And Replication ) Nil Nil Nil
Sahib Mukisar Sahib Singh Maan Bha i 111.01.2024 0402024 Damages 29.05.2024
; shagwant 1101, And 18.07.2024
Singh Maan
Sh. Rakesh Manjinder State Vs 3341’2;31’1526’1
Kumar . - - 41/13.08.2 |PBTT01001 |69 dated City Tamn ¥ 2 10.05.2017 [Prosecution Evidence / . Case is pending for
78 [fem e ohamma, asy, VA SnEh@ - Siting - Davinder 5 8522013  (04.03.2013 [Taran 00 3 &S years  09.05.2013 09.05.2013 [IN/A 28.11.2013(01.07.2024 N/A 2 10 H Sixmonths |, ecution evidence.
Tarn Taran |Act,1989




Sr. |District Name Name of the[Name of[Name of MLASitting/ Title of thelCase No.[CNR No. Date andPolice Station [Offence Maximum IDate of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF]|
No. Court MP Former case assigned in| number  of]| alleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses |of completion [DISTRICT &|
the Court IFIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
1. Manjit
Singh 188,269,270 i
,269, Proceedings stayed by
Sh. Amandeep 2. Kultar State Vs IPC, 51-B A >
79 [TamTaran  [Singh, ACIM, [N/A  |Singh Sitting ~ |Manjit 174/06.09. PBTT03002 276 dated |Sadar Tarn |p, 20 ™ o ionie 106,00.2021 06.09.2021 |N/A 03.06.2023 [Further  Orders /o,y 1 9 2 Six months |Tion’ble High Court
. 2021 6602021 26.08.2020 (Taran M t 03.08.2024 ivide order dated
Tarn Taran Sandhwa Singh anagemen
- IAct 09.02.2024.
3. Laljit
Singh Bhullar|
Ms. Parvinder 188,269 IPC, Proceedings stayed by
. \Virsa Singh State Vs 03/03.01.2 PBTTA1000(113 dated 51B Disaster Charge not [Further Orders Y Hon’ble High Court
80 (Tarn Taran g:llljir. SDJM, [N/A Valtoha Former Ranijit Singh 022 0282022 14.08.2020 Valtoha I\A/Ianagemenl 6 Months 24.12.2021 [24.12.2021 |N/A framed yet [08.07.2024 N/A 10 0 10 Three months lvide order dated
< 09.02.2024.




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 30.06.2024

Case No. - Stay, if No. of "
e . ; . . Date of - Date of filing Date of Total no. | No. of . Expected time
Sr. Name of the Court Name of MP | Name of MLA ?Iltlngl Title of the as.s'?}?ed CNR No. Date ar}dF:ajmber sli’tolt[ce Offence alleged Ma_)u’r]numt filing [:]ate of f;]lmgt Criminal framing Pre.stent stta'tjui and z;]r]yhby of witnesses wnn_estsets’ of completion Comments of Ld.District & Sessions Judge
o. ormer case gl e o ation punishmen Challan |Shargesheet oo ioint charge its next date igher | esses examined feémain to be of trial
ourt court examined
) ) On perusal of the concerned case file on dated
Vide order in CRMM A . N
No.41105 of 2020 had N SIX MONTH 04.06.2024 appllcathn seeking exemptlor) from
been adiourned to personal appearance filed on behalf of Sukhbir Singh
. } PRELIMI APPROX AS )
SH. Rajinder Pal 12.10.2023 by Hon'ble NARY AND WHEN Badal filed. Same was heard and in view of the
SH.RAHUL SUKHBIR - Singh vs NACT |CHCHO03000 Charge not | High Court and the reasons mentioned therein personal appearance of
GARG,ACJM SINGH 0 Sitfing | “Sukhbir | 692/2017 | 692017 0 0 |Urs500,5011PC 0 0 0 31.01.2017 | ¢ ed yet. [interim order has been|  YES 8 EV'EDENC 0 PROLHE'EDIN the accused was exempted for that day only. Further
BADAL Singh Badal continued. Now this Orders have not been received from Hon'ble High
file is ordered to be put EXAMIN GS START Court of Punjab and Haryana at Chandigarh. Case
05.10.2024 for ED AGAIN . P '
;ﬁa?t?n Hurthor order was adjourned to 05.10.2024 for awaiting further
9 ’ orders from Hon’ble High Court.
SH. Further orders in SIX MONTH
BIKRAMJIT CRMM No.24842, of APPROX AS
SH. SINGH State vs. PCH 2023 Hon'ble High AND WHEN
SH.RAHUL GARG, | Balwinder |MAJITHIA MLA| Sitting & | Balwinder CHCH03006 27.05.202 Charge not | court not received. : : ]
2 ACJIM Singh AND Former Singh 4643/27.0 3022021 137/07.08.2020 26 U/S 188 IPC | Upto 6 Month 1 27.05.2021 0 framed yet. |Now this file is ordered YES 7 0 7 THE Case was not listed during this month
5.2021 PROCEEDIN
Bhunder | SH.MALKIAT Bhunder to be put up on
SINGH 17.08.2024 for GS START
EX MLA awaiting further order. AGAIN
Charges
framed .
against some On perusal of the concerned case file on dated 12.06.2024|
accused lapplication seeking exemption from personal appearance
person who Complete details of THREE filed on behalf of 19 accused persons. Same was heard
appeared. the aczused Gurpreet land in view of the reasons mentioned therein personal
SH. HEERA State vs. They have Singh and Gurviﬁder MONTH lappearance of the accused persons was exempted for that|
SH.RAHUL SINGH HEERA PCH CHCHO3006 27.05.202 pleaded guilty Sir? h 1ot received FROM THE |day only. Summons issued to SI Karan Singh not received
GAR.G ACJM 0 GABRIA EX FORMER SINGH 4642/27.0 3012021 139/09.08.2020 26 U/S 188 IPC | Upto 6 Month : 1' 27.05.2021 0 and did not Cage adjourned to' NO 6 0 6 DATE OF |pack Served or Unserved. He was again ordered to be
’ ’ GABRIA, EX| 5.2021 claim trial, . APPEARANC [summoned for 06.07.2024. Complete details of the accused
MLA ’ 06.07.2024 for filing . ; H . Y
MLA have been details of above E OF Gurpreet Singh and Gurvinder Singh not received. Notice to
convicted and aceused ACCUSED ISHO PS 26 Chandigarh was ordered to be issued to appear|
fined. Charges . in person and provide the complete details of accused|
yet to be Gurpreet Singh and Gurvinder Singh. Case adjourned to|
framed against 06.07.2024.
remaining
accused.
On perusal of the concerned case file on dated 06.06.2024|
Reply to the application under Section 239 CrPc not filed by
the State. Inspector Usha appeared and requested for an
ladjournment stating that concerned SHO/Inspector Davinder,|
Singh who has to file the reply to the said application is|
WITH IN ONE hospitalised. Same was allowed. Case was adjourned to
25.08.202 For arguments on YEAR FROM |12.06.2024 subject to last and final opportunity for filing
STATE VS PCH U/S 354, 354-A 3AT CHARGES application u/s 239 THE DATE reply to the said application. Arguments on application under|
4 GSA"R'ZA:LE’J';W 0 SH'gm}‘SDHEEP Sitting | SANDEEP |1558/28.0 Cjoc(;%%%zz 168/31.12.2022 SE(;TGOR 354-B, 342,506,| 7years | 9:25PM | 25.08.2023 |  NA _NOT " crbC and framing of | g 45 0 45 OF  [Section 209 of CrPc and on the point of framing of charges
y arge case be also addressed on the date fixed.
SINGH 8.2023 509 IPC BEFORE YET adjourned to APPEARANC o, dated 12.06.2024 exemption application on behalf of|
Ld.CIM 06.07.2024 E OF THE |accused Sandeep Singh stands allowed for that day only in|
ACCUSED. \iew of averments mentioned therein. Reply to application
U/s 239 CrPc. Filed by the state. Arguments on the said
lapplication and application U/s 209 of CrPc and on the point|
lof framing of charges against the accused partly addressed.
Remaining was ordered to be addressed on 06.07.2024.




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 30.06.2024
Case No. - Stay, if No. of .
e " A . . Date of - Date of filing Date of Total no. | No. of . Expected time
Sr. Name of the Court Name of MP | Name of MLA Sitting/ Title of the a§5|gned CNR No. Date and number Pol[ce Offence alleged Ma')umum filing Date of filing Criminal framing Prgsent status and any, by of witnesses WItn_esses of completion Comments of Ld.District & Sessions Judge
o. Former case in the of FIR Station punishment Challan charge sheet Complaint charge its next date higher witnesses examined "€main to be of trial
Court court examined
Vide order dated
09.02.2024 in CRMM
5886 OF 2024 , CWP-
PIL-29-2021 (O&M) &
SH.GURMEET STATE VS, Honlble High court 1 APPROXIMA
. _ on’ble High court has|
YS:DSAQICE.IJNM N.A SINGH @ Sitting GSLngEiT PC/:';(')42§|37C2$5H2%320106 DT 243123 2020 Sagcggg U/s 188 IPC Upto 6 26.05.202 26.05.2021 0 28.02.2023 Stayed Case No 6 5 1 TELY THREE [Case was not listed during this month
. MEET . MLA .24.10. ) . months 1 proceedings till MONTHS
’ ORS.
14.03.2024. For
awaiting further orders
from Hon’ble High
court case adjourned
to 20.08.2024.
1. Sh.Harpal
Singh Cheema.
2. Master
Baldev Singh.
3. Ms.Baljinder )
Kaur oy e order dated | APPROXIMA
Sh. 4.$h.Gurmeet No.14540 of 2023 TELY THREE
Bhagwant | >0 A Stat Peh Police Fireciod to defer the. APTER THE
. . Sh.Manjee ate vs cl . directed to deffer the
Ay e L . Singh Sitting | Bhagwant |5143/06.0CHCHI3012 o1 pt 10,120 | S1Aon | s 188 1PC Upto 6 113.10-202| 43 10,2021 0 ot Yt lorocedings beyond the|  Yes 16 0 16 VACATION [Case was not listed during this month
’ (Now’CM Bilaspuria singh Mann | 9.21 cha. * | datefixed in Hon'ble OF STAY
Punjab) 6.Sh.Aman 9. High Court Now this FROM
Il Arora. file is ordered to be put| HON’BLE
7. Sh.Narinder up on 21.12.2024 for HIGH COURT
U awaiting further order.
Sher
8. Sh,Jai Singh
Rodhi
9. Ms.Sarabjeet
Kaur Manka
Vide order dated
23.11.2022 CRMM
No48302 of 2022 APPROXIMA
Hon’ble High court has TELY THREE
Sh PREM State vs directed l.e Interim MONTHS
Sh Harinder PREM Pch order {o confinue |.eto AFTER THE
SH.SACHIN SINGH Ny . CHCH03012 Upto 6 13.10.202 Not yet  |adjourn the procedings " ) .
YADAV, CJM CHANDU singh C_Ihandu Sitting SINGH 5422/06.0 0992021 74/8.8.2020 PS3 u/sS188 months 1 13.10.2021 0 framed. beyond the date fixed Yes 16 0 16 VACATION |Case was not listed during this month
MAJRA .. Majra CHANDU 9.21 l.e 19.12.2023 in OF STAY
MAJRA Hon'ble High Court FROM
Now this file is ordered HON"BLE
to be put up on HIGH COURT
08.07.2024 for
awaiting further order.




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 30.06.2024

e " Cas_e No. . . Date of - Date of filing Date of Stay, if Total no. | No. of _No. of Expected time
3" Name of the Court Name of MP . Name of MLA Sitting/ | Title of the a§5|gned CNR No. Date and number Pol[ce Offence alleged Ma_)umum filing Date of filing Criminal framing Pre'sent status and any, by of witnesses WItn_esses of completion Comments of Ld.District & Sessions Judge
o. Former case in the of FIR Station punishment Challan charge sheet Complaint charge its next date higher witnesses examined "€main to be of trial
Court P 9 court examined
1. Sh.Aman
Arora.
2.Sh.Jarnail
Singh. ) .
3. Master Ve o o APPROXIMA
Baldev Slngh CRMM 25489 of 2023 TELY THREE
4KMS-S’\7rabJ:et State vs peh Hon’ble High court has| A'\FATOENR:I—?SE
aur Manuke cl directed to deffer the
8 f;‘diecg"ﬁ‘w NA | 5.Sh.Kulwant | Sitting AQ(")"QE o 11780040 CHG%'SSQM 76/06.10.2021 | PS3 gé?gg;lg% Upto 3 years 04'02'202 04.08.2022 0 f’;‘;’;ﬁg procedings beyond the|  Yes 17 0 17 VACATION [Case was not listed during this month
’ Singh Pandori ORS 8.2022 ’ " | date fixed in Hon'ble OF STAY
o2 Kinar | 2 it oo FRoM
Rori HON’BLE
. up on 30.07.2024 for
7. Ssri]h'\élﬁn“t av’\?aiting further order. HIGH COURT
8.Ms.Anmol
Gagan Manni
1. Sh.Bikram
Singh Majithia
(Sitting MLA)
2.Sh.Daljit
Singh Cheema
(Ex.MLA).
3. Pawan
Tainnu (MLA On perusal of the concerned case file on dated
sitting) 07.06.2024 application seeking exemption from
4. Sh.Surjeet - personal appearance filed on behalf accused . Same
Rakha, Forfllllng rgply to FIVE was heard and in view of the reasons mentioned
(EX.MLA) State vs the application for MONTHS therein personal appearance of the accused persons
SH.SACHIN 5 Sh.NK | Siting& | BIKRAM | Pch =l ieti03008 urs18s, 186, 22.12.202 Notyet | discharge filed by FROM THE | -5 exempted for that day only. On 07.06.2024 was
YAI5AV CIM NA Sha.rma. (MLA | Former SINGH 1994/22.1 2782022 87/06.11.2021 PS3 353, 332, 334 | Upto 3 years . 2' 22.12.2022 0 framed accused Balwinder 0 18 0 18 DATE OF \was fixed for ar t 'I' ti 'f ld' h
' ma, MAJITHIA & | 2.2022 IPC : singh case APPEARANC guments on application tor discharge
sitting) ORS adi of accused Balwinder Singh. Arguments not
6.Sh.Prem . journed to EOF addressed. Case was adjourned to 09.07.2024 for
h 09.07.2024 ACCUSED > adjourne -
Singh arguments on the said application for discharge of
Chandumajra accused Balwinder Singh. Last opportunity granted
(Ex MP) for addressing arguments.
7. Sh.Mahesh
Inder Grewal
(Ex,MP)
8. Sh.Kanwar
Singh Rozi
(MLA sitting)
On perusal of the concerned case file on dated
FIVE 04.06.2024. Applicarion seeking personal exemption
1. Sh.Narinder I MONTHS [from personal appearance filed on behalf of accused
N -~ State vs Bailabl;e warrants . P
Singh (Sitting . Pch : ! A FROM THE [Satwant Singh. Same was heard and allowed in view
10 f;'.si@cé"ﬁn NA MLA) Sitting Shé’;‘na;;]”ge’ 2076/03.1 C?gg'z%?;%% 20112.02.2023 | PS39 %313457?;1148953@% Upto 3 years | 9%11202] 02.11.2023 0 Hlot yet rer‘:;‘n“;ggﬁgs'c’;te gl o 21 0 21 DATE OF |of the reasons mentioned therein for that day only.
’ ORS 1.2023 e . for 22.07.2024 APPEARANC Bailable warrant issued to remaining accused
. R E OF persons have been received back unserved. Fresh
ACCUSED |Bailable warrants against the remaining accused
persons were ordered to be issued for 22.07.2024




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 30.06.2024

Sr. Sitting/ | Title of the ;:sassie :e% Date and number Police Maximum Date of Date of filin Date of filing Date of Present status and asr:ay’l:oif Totalno.| No. of wi?r?e.szfes Expected time
N ° IName of the Court Name of MP . Name of MLA 9 >sig CNR No. U : Offence alleged Ximul filing 9 Criminal framing p u 1 DY of witnesses . of completion Comments of Ld.District & Sessions Judge
o. Former case in the of FIR Station punishment Chall charge sheet c lai h its next date higher . . remain to be £ trial
Court allan omplaint charge court |Witnesses examined T o L 4 of trial
1.Smt. FIVE
S:S? g?;le '25 State vs MONTHS
Smt. Pch Notice to accused FROM THE
11 SHSACHIN NA MS.Anmol | qino | Gagandeep |191/06.02(CHCHO3004) 551109 080021 | ps3g | U/8323:332353,) 1 3 yeqrs [06:02.202) (6 5 5004 0 Not yet persons for 0 12 0 12 DATE OF [Case was not listed during this month
YADAYV, CJM Gagan Mann . 6272024 188 IPC 4 framed.
" Kaur Gill & .2024 01.07.2024 APPEARANC
(Sitting MLA) ORS E OF
ACCUSED
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